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advises you, you are responsible, you %‘(I FT cﬂ:_r::r ‘{I’F faur ? ERNG IS

are a bad Minister. If you keep a Sec- 1 f?ﬁ Y ‘E(Z;Ta" :,.§ 3 arfra e ErAEN

retary-General who wrongly advises e ) .

you, you are responsible. I will not ask 4 Q@ FT AT WS FgT EET W

for his head. I will ask for—I wiil not MaasTwE &1 TAX HJT & AFAT 2

=a hat. 3 o . |
Y uf for 7g &3 atd A ¥ grr @i
I have read this out. This is the FqWm WA H i feafq seww %%3

sacreq principfe ef parliamentary de- IG5 9T SHIT fesarg | &9 AT HT8d

L e g & @ wfsmt gar v &8 57 |
1 think, it is established beyond any w & 2 o o fadlt avg #1 waraz A

shadow of doubt that the hon. Minister R EST R (waﬂm) .....

had taken an active interest in this L T A

matter. The noting on the 23rd clearly AIRFEr, <N ' el

says so. The noting on the 5th Febr- MR. DEPUTY-SPEAKER: How can

uary, next year, also says so. If the
Minister hag taken kindly to the re-
presentation of the MPs, then, he should

1?2 Order please.

have said, “I have taken kindly to the aﬂmgfamx CHE HTE AT WA |
representation of the MPs.” There AT TUT WIETHE g1 &= Al ;i
i pe no digliculty about it. =~ But 7 are famr , WA K= ® G wEwi AT
since he hag taken a position which is N

factually incorrect and since there fqz@@é??\ﬁ g g AL ™ feur fa
seems to be a chain of events which &g w1 T WET T g ‘g | arfae

would indicate that this was deliberate-
ly done, therefore, a question of privi-
lege does arise. (Interruptions).

g 1 T@E FATAET 2 |

ME. DEPUTY-SPEAKER: New, Pa-
MR. SPEAKER: Now. we will lis- pers to be laid on the Table.
ten to the Minister tomorrow. Now

we adjourn to meet again at 2.30p.m. SHRI P. K. DEO (Kalahandi): The

way the institution of Governor ig be-

13.21 hrs. ing used to test the strength in the
e Assembly is wrong. In Manipur the
The Lok Sabha adjourned for Lunch) Governor is askeq to find out the ma-
till thirty minutes past Fourteen of the}hﬁ jority. It should have been decided on
Clock. /__} V the floor of the Assembly. Why should
Governor decide? The assembly should
—_— decide it.
The Lok Sabha reassembled after Lunch e
at thirty three minutes past Fourteen /L"‘i"

of the Clock. s
(MR. DEPUTY-SPEAKER in the Chair) 18.96 (0.
A
MR. DEPUTY-SPEAKER : N PAPERS LAID ON THE TASBLE

Papers to be laid on the Table, Hinpi TRANSLATIONS OF Siky GUR-

= an famd - Teast q*g‘rq'q’ T DWARA AMENDMENT RULES

#t 7 AfEE fasT A9 | THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
aza-g T 9w Td 3T BT ING (SHRI DALBIR SINGH): On he-

half of Shri Mohsin, I beg to lay on
the Table a copy each of the following

¥ 18 s =g, fareaz foar 71T /9-
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Notifications under sub-section (4) of
section 39 of the Delhi Sikh Gur-
dawaras Act, 1871:—

(1) Hind; translation of the Delhi
Sikh Gurdwaras (Second
Amendment) Rules, 1974, pub-

lished in Notification No  F.18/
17/74-Jdi. in Delhi Gazelle
dated the 7th -November, 1974.

(2) Hindi translation of the Delh:
Sikh Gurdwara Management
Comimittee (Election of Mem-
bers) (Amendment) Rules, 1974,
published in Notification No.
F.18(19)/73-Judl. in Delht
Gazetie dated the 19th Novem-
ber. 1974.

(3) Hindi trenslation of the Delhi
Sikh Curdwara Management
Committee (Registratiop of
Electors) (Second Amendment)
Rules, 1974, published in Noti-
fication No. F.18(19)/73-Jud!.
in Delhi Gazette daled the 19th
November. 1974

[Placed in Library See No LT-
8670/ 747.
GUJARAT GOVERNMENT ORDERS UNDER
GuJiarat vacaNT LanNps 1x URBAN
AREas (PROHIRITION OF ALIENATION)
Act, 1972
SHRI DALBIR SINGH: 1 beg to

lay on thes Table —

(i) A copy of the tollowing Gujarat
Government Orders under sub-section
(4) of section 7 of the Gujarat Vacant
Lands in Urban Areas (Prohibition of
Alienation) Act, 1972. reac with clause
(¢)(iil) of the Proclamation dated the
“th February, 1971 issued by the
President in relation to the State of
Gujarat:—

(1) Order No. VCT-1473/93288-V

dated the 17th August, 1974
in the case of Parnakunj Co-
operative Housing Society
Ahmedabad.

(2) Order No. VCT-1973/220/V dt.
the 22nd August, 1974 in @he

DECEMBER 5, 1974

)

(4)

(6)

(7

—

(8)

9

(10)

an
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case of Shri Pravinsinh Bhag-

vansing, Village Andada,
Taiuka Ankleshwar, District
Broach.

Order No. VCT-1473/89031-V

dated the
in case of
Maneklal
Manekalal,
Taluka
Ahmedabad.

27th  August, 1974
Sarvashri Ambalal
and Rameshchandra
village Hathijan,
Dascrci, District

Order No. VCT-3073/101343-V
dated the 4th September. 1974
in the case of Shri D, K. Mar-
fatia of Surat.

Order No. VCT-1473/91491-V
dated the 10th September. 1974
in the case of New Gokulnagar
Cooperative  Housing  Sociely
Limited, Vatra, Teluka Dascroi,
District Ahmedabad.

Order No. VCT-1773/129012-V
dated the 17th September, 1974
in the casez of Shri Triloknagar
Cooperative  Housing  Society
Limited. Baroda

Order No. VCT-1773/75128-V
dated the 21st Sentember, 1974
in the case of Jai Jagannath
Cooperative Housing Society
Limited, Ahmedabad.

Order No. VCT-3074/19138-V
dated the 24th September. 1974
in the case of Jay Gangeshwar
Cooperative Housing Society,
Limited, Surat.

Order No. VCT 1474/57058-V
dated the 26th September, 1974
in the case of Morana Apart-
ment Cooperative Housing
society Limited, Ahmedabad,

Order No. VCT-1473/121831-V
dated the 5th Octcober, 1974 in
the case of New Alaknanda
Cooperative Housing  Society
Limited, Vastrapur.

Order N¢ VCT-1473/143658-V
dated the T7th October, 1974 in
the case ¢t Shri Raideen Co-
operative Housing Sociely
Limited, Ranip Taluka city,
District Ahmedabad.



